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0.A.NO.473 of 1995,

Between | Dated: 25,10.1995, |
10 McA.Giffar.
2. Mohd. Jamaluddin,
3. Mohd Khasim,
4, Gulam Ali.
S. XkdunttmlotwxMx M.A.Rahim,
6. Abdullabin Mohammad.
7. Syed Ali Bin Hassan.
8. Murtaza Ali,
9. Ali Bin Mohammad.
10, abdul Kareem, _
11. s.sirajuddin, o Cheen - Applicants
And
1. The Regional Director(Fond), Ministry of Food & Civil :
Supplies, (Department of rood), Southern Region, FChennalE
House), 8 7, Esplanade, Madeas. f
. - £l '! T
2. The Pay and Accounts Officer, Food & Civil Supplies, Mir 1,
of Civil Supplies, Government of India, New Delhi, y
cas - Respondents
Counsel for the Applicants t Sri. Md. zia-Ul-Haque -
Counsel for the Respondents : Sri. K.Bhaskara Rao, Addl. t
A
CORAM:

Hon'ble Mr. A.B.Gorthi, Administrative Member P

contd:. 002/"' Ty
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0.A.473/98, Dt. of Dscisian : 25~-10-95,

ORDER

(I Ae per Hon ble Shri A.3, Gorthi, Member (Admn,) X

i
The claim of the applicants is for a:dirsctian

to the respondents to fix the pansion of the applicants
in the r evisad pay Scale which vas giuan'erfact from
01-0841987. A1l the applicants petired on different dates

daring 1989-93,

2 The applicantg uyare initially smploysd in ths
Eepartment of fFopd, Government ef India, Dut ware later
ahsarbed in Food Corporatien of India. Their pay scales

ware revised and the said revised pay scales becamse sffective
rrom 01-88-1987. Even though the pay of the applicantg
uaa‘fixad in the pmsvissd pay scalss asffsctive Orom 01-08=-1987
the .said pay yas not taken into consideration for the

pur@osa of Pixetion of thelr psansion., Their pension wvas
fixed by the respondents baséd on the earlier pay scales

sPPfective from 01-08-1983,

3. Tha pespondsnts in their reply gppidavit para-5
stéted as under :=

In pespact of the aysrments in para 6(d), it is
to étgtg that the pensionary henefits of the Petitioners
uerﬁ ssttled by this office as on their dates of rstirament_'
rrém the gervices of Food Corporation of lndia. The
pugaionary benefits of the Petitioners were ssttled by this
office in tarms of C.C.S5.(Pension) Rules 1972 and the

Gugernmant of India orders issued tharean from time to time.
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The current pensiongry benefits af the Petitiensrs, which
ar® in receipt by them is bassd on the Governmant of India;
Minisitry of Feed and Civil Supplies, Dspartment of Food
Order No. 16-3/89-PC.1 dated 18-7-1990 with rafersnce te
Wege sattlemsnt on Industrial Dasapnsss Allowance pattern
reactiod bstueen the Food Corparation of India Management::
and Feod Corporation of India Employees’ Trade Uniens which
came into effsct Prom 1-8-19813. Similar ordera of Government
of India for revision of Psnsionary bensfits of the ratiress
likas the Petitioners retired after 1-8-87 from ths services
of Food Corporation of India hava not baan.issuod. taking
into censideration of the llags ssttlement reached bstueen
Management gnd Feod Corperation ef India

the Food Corporation of India/Employess’ Trade Unions which
ceme into efpact from 1-8-1987, Thersfore, this office
could not psvise the pensionary bensfits afrtha Pstitionars.
Houwever, ths mattsr was prought to the notice of Gevernment
of India vide this of Pice letter No.Estt.39/6/Misc./93-Pen.I
datad 6-2-93 Follewed by ssyeral reminders for sarly orders

as @ large number of cases like that of the petitioners gre

ovar dus,"
4. Heard learned counsel for Beth the parties,

Se Froam the aygpments mada in the ceunter apfidavit
filed by ths respordsnta it is sbvious that the case of the
applicants for propar fixation ef their pension has already
bean taksn up by the Food Corporation of India with the
Government of India and that 8 Pinel decision in the matter
is still gyaited Prem the Government, It is unfortunate that
tha?gh the grisvance of ths applicants was rsfarred ta‘ﬁhe

Govarnment in Fabruary 1993 ne decision has yet baen given.
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6s | In the efors~-stated ciftumatances. I dasm 1t

just and prepsr to direct thqt{;ﬁﬁ?cﬁaién in thas matter

shall be taken by the Government wuithin a psriod af thres

mbnéhs erom the dsts of communication of this ordsr.

Reaﬁondant No.2 shall take immediate action in this regard

to abtain rinal erder of ths Government gs diracted above,

The decision of the Guvsrnmant,[:::ET be in the shape

of rassonad order, should bs communicated to the applicants

uiﬁhin 10 days of '‘fts raceipt from the Government. It will
" ofceurse bg opsn to the applicants te approach the Tribunal ‘

in case they are fsel aggrieved by the final order bf the

Governmant in the mattar of fixatien of thair pension.

?.' The OA is ordered accordingly. Ne costs.

Mamber{ Admn.

Datad : The 25th Octobar 1995 /s
a8d_: ciguer * Deputy Registrar (Judmm
{Dictated In Opsn Court) Puty Reg (7

Copy toi=

1. The Regional Director(Focod), Ministry of Food & Civil
Supplies, (Department of Food), Southern Region, ®"Chennal
House, 7, Esplanade, Madras.

2. The Pay and Accounts Officer, Food & Civil Supplies, Mini.
" of Civil supplies, Government of India, New Delhi.
ffrcme copy to Sri. Md-Zia-UL-Haque, advocate, CAT, Hyd.

4. One copy to sri, K.Bhaskara Rao, advocate, CAT, Hyd.

5; One copy to Library, CAT, Hyd.

6. One spare copy.
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